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Tuesday, the eighteenth day ef January, 1994
MR. No DHARMADAN MEMBER (JUDICIAL)
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C. Kuppusamy, Ne. 53 CMC Celeny 1 lane
Kdmare ja Puram,R.S5. Puram Post
Coimbatere~-641 002 Applicent
By Advecate Mre. P.5. Pillai
VSe

l. Unien of India threugh the General Manager
Southern Raliw&y,Park Toewn F.O.Madres-3

2. The Chief Medicalofficer,Seuthern Railway,
Raiiway Heospital, Perambur,M<dras

3. The vivisional Railway Manager,3euthern
Rai.wey,Palghat Divisien,palghat

4., Medical Supdt. 3outhern Railway,
Railway Hespital, Palghat : Respendents

BY Mre TeP.M. Ibrahim Khan

ORDER

N. DHARMADAN

| . A Banitary Cleaner whoe has been remwved‘fram‘service
w5 per Annexure A-l erder is befere us. He is seeking @ dire-
ctien ef.or dispesel of Annexure A42 appeal which was
submitted by him befere the General Manager in the iight
of the circular Ne. 114, dated 13.4.91,preduced as Annexure
A=11i
2  The removal order Annexure A-l was cenfirmed by the
appellate authority en 22.5.87 &nd the revisien petitien
was disposed ef by Annexure A-5 order dated 5.10.88.
Thereéfter, on 13th April, 1991, the ergenisation circuiar
No. 114 was issued in which there is an indication thet
the General Manager has taken compassionate view and a&greed
for reconsideration ef all cases relating te una&utherised
absence and removel of empieyees in the lewest étrata
considering individual cases. 1In the light of the above
circular, the applicant sent éénnexure.A-lz representation

on 24.4.91 to the General Manager. That representatioen



|\

3

has net been dispesed of se far. The enly prayer mdde.. :-
' 'R

by the learned ceunsel feor the applicant is-te issue a
direction to the first respendent te consider the case of

the applicant ¥X¥ taking @ lenient view in the;light‘ogg‘t,

-

‘AnnexureAA—li pacticularly beariny in mind the fact that

the applicant beléngs te a poor family 0E~$cheduled,caste
cgmmunity consisting:, of six_éhildrén,.wife and aged
methe:;A He has no_means‘to miintiin>#&the‘fémily. His
daughtér_aged 1l years is handicapped and the family is
facing acute paverﬁy. R - ‘
3e _ | ‘Inrﬁhe reply, respondents haw:ﬂéémitte& that
the General Manager, Seutle rn Railway has agreed te
reconsider the cases «n the lightjgif. Annexure A-11l
erganisatien circuler.

4. In the light ef tnese facts, we are of the

view that the eriginal applicatien cién be disposedef

- with apprerriite direct;en. Accerdingl y, we direct the

first respondent t& cens ider and dispose of Annexure A-12
representation in the light.ef the . yiew ;‘of the
Genetal Manager as referred te in Annexure A~1l. This
shall be dene within the peried ef feur wmenthns frem the’
date of receipt of the cepy of tnis judyment.

5¢ The applicati@n is dispesed of as abeve.

6o There shall be ne order as te cests.
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